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2   Appeal No. Service Tax/Misc/41139, 41140, 41141,   

                            41142/2017 in Appeal No.584-587 of 2012 
 

 
 

 

 
 

 
 

PER BENCH 
 

 
 

It is submitted that the appellant has availed the scheme under  

Sabka Vishwas.  They have been issued discharge certificate as per 

Form – 4.  Hence the appeal’s are dismissed.  The Miscellaneous 

applications filed by the Department for change in cause title is allowed. 

 

 (dictated and pronounced in court) 
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